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.THE INTEREST ON DELAYED PAY-MENTS "PO SMALL 
SCALE AND ANCILLARY - INDUSTRIAL-- UNDER- 

. . TAKIRI.G$ ACT, 1993 

No. 32 OF 1993 

[2nd April,  1993.1 

An Act to provide for and regulate the paygeqt gf interest on 
delayed payments to sinall scale and ancillary industriar under- 
takings and for matters conilected thefewith or incidental 
Ihereto. 

BE it ena~ted fry Parliament in the Forty-fourth Year of the Republic 
of India as follows:- 

1- ( 1 )  This Act rpay be called the Interest on. Q~lay9d Payments to Sh,t 
Small Scale apd Agcillgry Industrial VndettakJng~ Ayt, 1993. title, 

extent 
f?), It exteq&s to the whsla of India, except the State of Jqmmu ,d ,,- 

and Rash*. m e n ~ ~  
' 3 mat.  

(3) It shall be deemed to h a  cqme into fprfie on the s r d  day . q£ . . 
E$eptemFr, 1992. L ,  , 

i 
I 

2. In this .Ac$ unless the context otherwise requires,- Definitions 

( a )  "ancillary induscrial undertakingyy has the meaning assign- 
ed to it by c l a ~ ~ e  (aa) of sectron 3'of tfie In'$us?riesr (Developmen: 

65 of 1951. and Reaat ion)  Act, 1951; 

(b) "appointed day" means the da,y fallawiqg irnmecjiatejy a&r 
the expiry of the period of thirty days from the day of acceptance or 
the day of deemed acceptance of any goods or any services by a 
buyer from a supplier. 

Eq?lanulio.n.-PQ~ the purposes o$ t h b  day%-' . 

(i). "the day of acceptance" means,- , . 

(a) the day of the actual delivery of &odr or the .render- 
ing of services;; or 

(b) where any objection is made in writing by the buyer 
regarding acceptance of goods or services within thirty days 
from the day qf *e delivery of pods  or the rendering of 
s&jces,'the day on w4ich such objection 1s removed by t h  

supplier; 
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(ii) "the day of deemed acceplance" means, where no objec- 
tion is made in writing by the buyer regarding acceptance of 

I goods or services within thirty days from the day of the delivery 
of goods or the rendering of services, the day of the actual delivery n 

1. 
of goods or the rendering of services; 

Liability 
of bu+r 
to make 
payment. 

Recovery 
of amount 
due. 

Liability 
of buyer 
to Pay 
compound 
interest. 

Appeal. 

(c) "buyer" means whoever buys hhy goods or receives any 
services from a supplier for consideration; 

"(dl "goods" means every kind of movable property other than 
actionable c!aims and money; 

( e )  "small scale industrial undertaking" has the meaning assign- 
ed to i t  by clause (j) of section 3 of the Industries (Development 
and Regulation) Act, 1951; 65 of 1951. 

(f) "supplier" means an ancillary industrial undertaking or a 
,small scale indus~rial undertaking holding a permanent registra- 
tiorg certificate is$ued by the Directorate of,~nduskries of a 

3. Where any supplier supplies any goods or renders any services to 7 
any buyer, the buyer shall make payment therefor on or before the date 
agreed upon between him and the supplier in writing qr, where there is 
no 

. ~.~ 

: 

pli ! 

Explanation.-For the purpqses of this section, "flwr rate for corn- 
parable lending" means the highes~ of the minimum lending rates charged 
by scheduled banks (not being co-operati~re banks) ,on credit linGts in 
accordance with the directions given or issued to bank;ng companies gene- 
rally by the Reserve Bank of India under the Banking Regulrieioil Act, 
1-949. 10 of 1949. 

5, Notxvithsta~ad.ing anything contained in any agreement between a 
supplier and a buyer or in any law for the time being in force, the buyer 
shall be liable 80 pay compound. interest: (with monthly interest) at the rate 
mentioned in section 4 on the amount due to the supplier. I \  

5 r ~ t ! ~ m t  due from a buyer, together w&, tme amount of interest 
calculated in accordance with the provisions of sections 4 and 5. shall be 
recoverable by the supplier from the buyer by way of a suit OL other 1 
proceeding under any law for the tim6 being in force. 

7. No appeal agai~~st any decree, award or other order shall be 
entertained by any court or other authority unless the appellant (not 
being a supplier) has deposited with it seventy-five per cent. of the 
amount in  t e r m  of the decree, award or, as the case may be, other 
order in the manner directed by such court or, as the case may be, such 
authority. 7 
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8. Where any buyer is required to get his annual accounts audited 
under any law for the time being in force, such buyer shall specify the 
amount together with the interest in  his annual statement of accounts as 
~emains  <unpaid to any sgpplier , qt the end of each accounting year. : 

43 of 1961 9. Notwithstanding anything contained in the Income-tax Act, 1961, 
the antouni: of interest payable or paid by any buyer, under or in accor- 
dance with th'e provisions of this Act, shall not, for the purposes of 
computation of income under the Income-tax Act, 1961, be allowed as 
deduction. 

- '  , . 

Require- 
ment to ' 

specify 
unpaid 
amount 
with 
in teres t 
in the 
annual 
statement F E 
accounts. 
Interest 
not to 
he allow- 
ed as de- 
duction 
from 
income. 

- . 10. The provisions .. of this 'Act shall have effect ,notwithstanding Overriding 
anything inconsistent therewith contained in any other law for the time effect. 

being in force. . , -  I 

d - 
11. (I) The ~nterest on Delayed Payments to Small Scale and Repeal 

Ord, 4 Ancillary Industrial Undertakings Ordinance, 1993 is hereby repealed. and 

of 1993 saving. 
(2) Notwithstanding, such repeal, anything done o r  any ,action taken 

under the Ordinance so repealed shall be deemed to have been done or 
taken under the corresponding provisions of this Act. 
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